
NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH

CoMPANY PETITION (tCP) NO : 1429 OF 2ot7

lsconProjects PrivateLimited .......Petitioner/OperationalCreditor

Versus

Cammon lndia Limited. ...., Respondent / Corporate Debtor

CONSENT TERMS

The Respondent agrees and undertakes to pay to the Petitioner a sum of Rs.

1,26,05,896/- (Rupees One Crore Twenty Six Lacs Five Thousand Eight Hundred Ninety

Six only) as and by way full and final settlsment of the Petitioners' claims against the

Respondent through RTGS or any other mode in the following manner:-

Sr.No. A outrt to bc Paid (Rs) Pa,t"mcnt Datc

I 31,51,474t- 26it2t20t't
2 31,51,4't4t- 20/01/2018

31,51,4't4t- 20i02/20lll
,1 11.5t.474/- 20/03/2018

Total 1,26,05,896/-

Name ofBeneficiary

Bank & Branch

Account No

IFSC Code

Iscoo Projects Pdvate Limited
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1 The Petitioner agrees and undertakes to this Hon'ble Tribunal that on recaipt by

Petitionq of the aforesaid sum of Rs. 1,26,05,896 /- (Rupees One Crore Twenty Six

Lakhs Five Thousand Eight Hundred Ninety Six only) in the aforesaid manner, the

Petitioner shall have no further or other claim against the Respondent whatsoever. The

Petitioner undertakes that all other legal proceedings, if any, of any nature whatsoever

adopted and./or filed and,/ or initiated by the petitioner against the Respondent, its

associate/ subsidiary/ group Companies, its Directors, employees, etc. shall remain

suspended and the Petitioner undertakes to perform all actions that are necessary lbr their

withdrawal on realization ofthe aforesaid sum.

3. In the event of any default by the Respondent in any of the installments
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specified in Clause I herein above, the Respondent shall be entitled to a period of 15 days

( herein after referred 1o as the "Default Cure Period") to cuIe the def'ault. However. in

case there is a default in payment thereafter the entire senlement would stand rescinded

and the operational creditor shell have the right to re-initiate the entirc proceedings before

the Hon't le NCLT, to enforce the claim for repayment ofoutstanding alongwith interest.

4. The parties hereby, unequivocally and unconditionally withdraw all objections ard/or

allegations if any made fiom time to time, by them against each other and the parties

hereby unconditionally and unequivocally waive any right, in present or future, to

challenge and,/or to raise any objections and/or allegations against each other.

5. Upon receipt of the entire Settlement Amount from Respondent in the manner provided

herein above, Petitioner shall not have nor make any further claim of whatsoever nature

towards dues, payments liabilities, penalties, charges, delays, compensation, interest, or

otherwise, further any denand./legal notice and,/or legal proceeding initiated by the

petitioner against Respondent against Respondent /its associates/group/subsidiary

companies directors, employees etc., shall be deemed to be withdrawn/ terminated.

6. It is hereby affimed and confirmed by the panies that the present Settlement has been

arrived at between the parties, out of their own free will, volition and without any

pressurc or inducement from any quarter whatsoever and after independently consulting

their rcspective legal advisor(s).

7. The parties a$ee that the above Company Petition may be disposed ofin these terms.

".,f1-Dared thijy'a day of December , 2017

For lscon Projects vl tdL For Garnmon India Limited

Mr Y 1 ,< Azq rJ a
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CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT TI{E |iIEETING OF IHE
EOAIID OI DIREC'ORS OF GAMMOI' TNOIA LIMITED ITELD AT THE REGISTERED
OFFICE OF ?HE COT'PAI{Y  T'GAIII'IOIS I'OUSE" VEER SAVAR(AR IIARG,
PNABHADEVI. UUHAAI. 4OOO25 OI{ TUESDAY- IHE 27Ti DAY OF OCTOBEi- 2015

TO AUIHORIZE 
"T. 

JAYSII'GH ASHAT- MR. SAI{IEEV DIWADXA'I- IIR. SOMAiAO
KULI(ARI{I AI{D MR. P BUSLARA TO SIGI{ ALI VAXAIA'TNAi{AS- PETIIIONS-
WrDIl{G UP PETITIOIIS .APPLTCATIOI{S BEFORF ANY ]UDICIAL AND OUASI
JUDICIAL AUTHORITY II{ ALL I{AITERS BY AI{D AGAT SY GA'{i'ON II{DIA
LtMfTED

EATMON

'RESOLVED IHAY t4r. Jaysingh Ashar - Vice Presldent - WSS, Work Survey, Hr. Sanje€v
Diwadkar - General Manager - Work SLlrvey, Mr. Somalao Kulkamj - Deputy G€neral
Manager - Legaland Mr. Porushasp Buslara - General Manager (Legat) be aod are her€by
severally authorized to appear, sign & file on behalf of the Company, apptications,
windin9 up petitlons, v.kalatnam.s, st.tements, replies, aftldavits, rejotMers/ replicas,
appeals and such doorments as may b€ required in connectlon wlth all/any legal matters
initiated by or against the Company before any Trlbunat, Htgh Court, Supreme Court
orany Judicial authorlty and to do suah acts, deeds, matters and things rs may be
necessary/incidental/ancillary for giving effect to the aforementioned purpose inctuding
sppointment of Advoaates, Solicltors, Counsels;

RESOLVED FURTHER tHAT a copy of the foregoing resolution ce.Utied as true by any
one Directff of the Company or the Company Secretary b€ fumbhed to the concemed
authorltiB and th6y be requested to act thereon-.

rIED TRUE COPY
r{u9x :I{DIA LIi{rTED

BADE
SECRETARY

thls 186 Dry otJ.ourry/ 2Ot6

CAM]\{ON INDIA LIMI ED
An ISO 900t Companl,

crlrno,'. houst, v! tx sa\^,i(41 /,,urc, t o.0or No 9,1;.pR 3t orvl, ui,{6A,r0ro?; [rDhh.p5o-.. 9r- 22. 61 r 1 1000 . ?430 6761 . l*. 91 . ?2. ?ajo O?zt j ;jo;;;t.ilr o6nmon@0onmoiindro.oh
crN: 174999[1H1922 plco]/obsire 

: vew so6no n i.dh.@B

Scrt "Jl"tal'J'.
/Dq^&4e



t-

BEFORE NATIONAL COMPANY LAW TRIBUNAL
v

MUMBAI BENCH

CON'IPANY PETITION (TCP) NO : 1429 OF 2Ol7

Iscon Projects Pvt Ltd

.......Petition€r / Opemtional Creditor

Venus

Gammon India Limited.

..... Respondent / Corporate Debtor

CONSENT TERNIS

Dated rhiU#d"y of December, 20174 a-

Advocates lbr the Respondcnt

( Mr. Phircze N. Mehta)

PflruI.EAfiL
Advocates fbr the Corporate Debtor,
102. l" floor, Ashoka Shopping Centre.
L. T. Marg, Near G. T. Hospital,
Mumbai - 400 001.
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